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" MATTERS UNDER RULE 377

(i) REPORTED DELAY IN SANCTIONING

FRESH INSTALMENTs OF DEARNESS

ALLOWANCE TO CENTRAL (GOVERNMENT
EMPLOYEES
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): ] have given a
different notice on this and there-
fore I beg of you td give me a little
time, as what has been typeq and
pushed into my Hands by your
Secretariat. . .

MR. SPEAKER: I would like you
to read this thing, which has been
handeg over to me.

SHRI JYOTIRMOY BOSU: What
about my Adjournment Motion?

MR. SPEAKER: No.
been disallowed.

That has

SHRI JYOTIRMOY BOSU: But
I have also givep notice that..

MR. SPEAKER:. Thig is what you
have given me. It is in print and 1
would like you to read this.
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(ii) ReEsuMPTION OF CIVILIAN
NATIONAL AWARDS

SHR] JYOTIRMOY BOSU: We
note with dismay that the Govern-
ment hag started giving civilian
national awardg which were abolished
by the previougs Government, 'This
step offends the provisions of Article
18 of the Constitution. The inter-
pretation of the said article clearly
shows that it prohibits the grant of
civilian titles. This would be con-
trary to the provisiong of the said
article in letter and in gpirit. The
Government have np authority to
violate specific provisions of the Con-
stitution without amending it. The
previous Government abolisheq it
after taking the advice of the Attor-
ney-General and on the basis of that
advice, Government order was issued.

In view of above a clear clarifica-
tion from the Prime Minister is
necessary which should be based on
the advice of the Attorney General

(iii) ScANTY ALLOCATION OF HARD
CokE 10 TAMIL NabU

SHRI S, A. DORA] SEBASTIAN
(Karur): The scanty and negligible
allocatiop of hard coke during 1977,
1978 ang 1979, i.e., only 30 per cent
of the total monthly requirements of
SSI units, has led to the temporary
closure of 400 foundry units throw-
ing gut of employment z few thou-
sands of workers. While Delhi got an
allotment of 100 wagons, Tamil Nadu
got only 65 wagons. The consump-
tion of hard coke ig directly related
to the consumption of pig iron. Tamil
Nadu has got 43, 295 MTs of pig iron
in comparison with 14, 472 MTs
allotted to Delhi and 100 wagong for
carrying hard coke, Tamil Nadu
should have got at least 300 wagons,
The details of such irrational alloca-
tion of wagong can be verified from
letter No. TC(A)/69/Hard . Coke/
Ptvi dated 27th August 1979 of the
Railway Board.

1 would like to point out "that,
while there hag been a ten-fold in~
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creage in the case of Delhi, more than
three-fold increase ip the case of
Rajasthan, two-folg increase in the
case of Maharashtra and Haryana,
Tamil Nadu has not been given even
ity legitimate requirements,

I demand that more coke gnd more
wagong should be allottegq to Tamil
Nadu.

(iv) ALLEGED NON=-SUPPLY OF ESSEN-
TIAL. COMMODITIES TO THE PEOPLE OF
CACHAR

€HRI SONTOSH MOHAN DEV
(Qilchar). The people of Cachar are
facing an economic blockade from
the rest of the country as they have
participated in the last Lok Sabha
election to safeguard the right of the
linguistic ang religious minorities of
Assam, No essentia] commodity like
rice, sugar, salt HSD, petrol, coal,
kerosene oil, baby food, etc., is being
sent to Cachar from 1st January
1880. The tea industry had to close
down their factory. Public buses agnd
trmckg have gone off the road for want
of HSD/petrol. Village and town
people are passing their days in great
distress because of the non-availa-
buility of their daily needs. Willthe
Minister concerned take necessary
stepg to save the people of Cachar
from this misery?

(v) DETENTION AND EXPULSION OF
Sert RAMESH CHANDRA, PRESIDENT OF
g WoORLD CoOUNCIL FroOM LoONDON

AIRPORT
SHRI CHANDRAJIT YADAY
(Azamgarh): Mr. Speaker, Sir, it is

a matter of great regret that the
U. K. Government took the most
unusual step by detaining and ex-
pelling Shri Ramesh Chandra, 3 dis-
tinguisheq citizen of India and the
President of World Peace Council
from London Airport itself. Mr.
Ramesh Chandra wgas going to Lon-
don to attend a conference on dis-
armament which was being held
there at the historic Conway Hall
where India’s freedom movement
was also debated over the first half
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of the century. This is an insult %
India by the Tory Government of
U. K. This ig for the first time that
not only an Indian citizen but a Com~
monwealth citizen hag been detained
and expelled for purely political
reasons. This act of the U. K. Gov-
ernment has been strongly condemn-
ed by the Indian Workers’ Associa~
tion, the India League angd the
Federal Counci] of Indian Organiza-
tions. Thig has also been condemned
by many prominent Members of
Partliament of the House of Commons.

I bring it to the notice of the House
through you and also to the Govern-
ment of India to take up thig issue
urgently with the UK. Government
so that such things may not be re-
peated in future.

FERNANDES
should Dbe

SHRI GEORGE
(Muzaffarpur) : This
debated in this House,
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MR. SPEAKER: You have made

the demand. It will be seen. It fs
upto the government. Please wail.

SHRI CHANDRAJIT YADAYV:
The issue was taken up in the Houwe
of Commons also. They have called
it ‘outrageous’,

MR. SPEAKER: 1 know the
gravity of the gituation,

SHRI INDRAJIT GUPTA
(Basirhat): The question is that yom
admit a call attention motion. On
thiy many members have given a
call attention notice. .

MR. SPEAKER: When the time
comes we wil] consider it. Now it
hag been brought to the notice of the
government and please wait for the
action of the government,

SHRI JYOTIRMOY BOSU: I gave
notice of a motion about Mr, J.RD.
Tata, It is quite sometime now....



